
-4S43 Written Answers SEPTEMBER 3D, 1964 Written Amwers 4544 

Mishra): (a) 45 permanent posts have 
been provided for in the Seiection 
Grade of the C.S.S. and there has 
been no increase since 1955. 

(b) Though figures for 1955 are not 
easily available, the number of Deputy 
Secretaries in 1958 was 207 while the 
figure now is 219. It cannot be said 
that there has been huge expansion 
at that level. As for the number of 
permanent posts in each Service, it 
depends on the administ"ative needs 
tor which each Service is drawn upon. 

University for Nor:h-East India 

1605. Shrl D. C. Sharma: Will the 
Minister of Education be pleased to 
atate: 

(a) whether the Committee jointly 
let up by the Ministry of Educa'ion 
and the University Grants Commis-
sion to examine the question of set-
ting up a University for the north-
eastern region of India has recom-
mended the establishment of a fede-
ral type of university near Shilll)ng; 

(b) whether the recommendation 
has been considered; and 

(c) if so, the result thereof? 

The Minister of Education (Shrl 
M. C. Chagla): (a) Yes, Sir. 

(b) and (c). The recommendations 
of the Committee are under conside-
ration. 

Oil Refinery at Tutlcorln 

1606. Shri Muthlah: Will the Minis-
ter of Petroleum and Chemicals be 
pleased to state: 

(a) whether Government have any 
proposal to set up an oil refinery at 
Tuticorin in Madars State; and 

(b) whether there are any prospects 
of foreign assistance in this matter? 

The Minister of Petroleum and Che-
_cals (Sbri Bmaayu Kab:r): (a) 
No, Sir. 

(b) Does not aria 

• Fertiliser Plabt, Tutlcorin 

1607. Shrl Muthlah: Will the Mims-
ter of Petroleum and Chemicals be 
pleased to state: 

(a) whether Government have allY 
intention of setting up a fertiliser 
plant in the pub:ic sector at Tutj('orlD 
in Madras State in view of the sur-
render of licence by Messrs KoLhari 
and Sons: 

(b) whether the plant would be 
set up in the Third Plan: and 

(c) if not, whether the 
would be included in the 
Plan? 

The Minister of State In the Minis-
try of Petroleum and Chemica:s (Shrf 
Alagesan): (a) to (c). A feasluility 
stUdy for production and distnbu~ion 
of 1 million tonnes of nitrogen hu. 
been undertaken by a group of Ameri-
can Consortium, for tompletion by 
the end of December. 1964. Madras 
vis a vis other locations will be con-
sidered. The position will be clt'llr 
only after receipt of their report. 

Forensic Laborato:y at Delhi 

1608. Shri Brij Raj Singh-Kotah: 
Will the Minister of Home Affairs be-
pleased to state: 

(a) whether it is a fad that a foren-
sic laboratory is being set up at Delhi; 
and 

(b) if so. the main features thereof?" 
The Deputy Minister In the Minis-

try of Home Affairs (Shrl L. N. 
Mlshra): (a) Yes, Sir. 

(b) The proposed laboratory will 
have biological, physical and chemical 
sections and will be under a qualiftecl 
director. 

Composite Wakf Property 
1811. Shrl Lahrl Slnch: Will the 

Minister of RebabWtatlon be pleased. 
to IIlate: 

(a) the total valu.e of composite 
Wakf property transferred so far bT 
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the Custodians of Evacuee Property 
in the country; and 

(b) whether the evacuee shares of 
these properties -would be resumed 
and their rents realised as before and 
credited to the Fund collected .fur 
this purpose? 

The Minister of RehabUitatioD (Shri 
Tyagil: (a), and (bl. It is presumed 
that this question re:ates to wakf-
alal-aulad properties. These propert:es 
also vested in the Custodian. Thesll 
wakfs are primarily ment for the 
benefit of the descendants of the will 
but they also contain a provision for 
chat ity and are ultimltely dedicated 
to God. These properties cannot be 
acquired under the Compensation Act 
because they involve interests of 
charitv and non-evacuee beneficiaries. 
It wis, therefore, decided to reHn· 
quish the eva:uee beneficiaries inter-
est in such properties in favour of 
nOli-evacuee beneficiaries. As no St'-
paralc records have been maintained 
for tht'se properties, it is not possible 
to supply information in regard to 
the total value of wakf propprties 
transf~rrcd sO far by the Custodian. 
Morf'Cwer. the collection of this infnr-
malinn wll not be commensurate with 
the time and labour involved. 

Central Zonal Council Meetine 

1612. Shri P. Venkatasubbaiah: Will 
the Minister of Home Mairs be pleas-
ed to state: 

(a) whether the Central Zon:1l 
Council met in Bhopal recently; 

(b) if so, the main issues discullsed; 

(c) whether rationalisltion of bard· 
ers between the States of Uttar Pra-
de~h and Madhya Pradesh has been 
discussed; and 

(d) the decision arrived at? 

The Deputy Mlnlste: In the Minis· 
try of Home Mairs (Sbrl L. N. 
lIIishra): (a). Yes. 

(b) A list of the items discussed in 
&he Seventh meetilll of the Centra] 

Zonal Council which was hpld at 
Bhopal on the 19th September, 1964, iI 
laid on the Table of the Hou e. [PIao-
ed in Library. See No. LT-3291/64]. 

(c) Yes. 

(d) A copy of the proceed:ngll em-
bodying the decisions taken by the 
Council will be placed in the ParUa-
ment. Library as soon as they are tina-
lised. 
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